GOVERNMENTOF INDIA
MINISTRY OF FINANCE
DEPARTMENTOF FINANCIAISERVICES
LOK SABHA

UNSTARRED QUESTION NO. 6602
TO BE ANSWERED ON THE 6™ APRIL 2018/CHAITRA16, 1940SAKA)
Special Auditof State-owned Lenders

6602. SHRI GAURAVGOGOI:
SHRI JYOTIRADITYA MSCINDIA:

Willthe Ministerof FINANCEDbe pleased to state:

(2 whetherin view of spate of bankingfrauds in the country,the Government/ Reserve Bank of India has
initiateda special audit of State-ownedlenders especiallyrelatingto issuance of Letters of Undertaking{LoUs)
by them;

(b)  1if so, the time by whichthe special audit of State-ownedlendersis likelyto be completedand progress of
the report;and

() whetherthe Governmentproposes to take steps to audit the bank accounts regularlyand ensure that the
defaultersnot flee to any foreign countryand if so, the detailsthereof;

ANSWER

The Ministerof State in the Ministryof Finance
(SHRISHIVPRATAPSHUKLA)

(a) to (c): The Reserve Bank of India (RBI) is the regulatorand supervisorof the bankingsystem,as per power:
conferredby relevantprovisionsof the BankingRegulationAct, 1949, the Reserve Bank of India Act, 1934, and
other relevantstatutes. RBI has informedthat the guidelines/normsand procedurefor audits have been issued
by RBI, in consultationwith Governmentof India. Accordinglybanks are to put in place appropriatecontrol:
and audit procedures for their business activities. Public Sector Banks (PSBs) are subject to annual Statutor:
Central Audit and StatutoryBranch Audit.In addition, Risk-Based Internal Audit and ConcurrentAudit are
undertakenby all PSBs in terms of RBI guidelines. Further, quarterlyreview of accounts is conducted by
StatutoryCentral Auditors.Stock Auditis undertakenby banks as per their policies. RBI has furtherapprisec
that,in the wakeof SWIFT-relatedfraud involvingsignificantamountreportedrecentlyby Punjab NationalBank
(PNB), it has constitutedan Expert Committee,to look into, inter alia, the factors leading to an increasing
incidenceof frauds, and the role and effectiveness of varioustypesof auditsconductedin banksin mitigatingthe
incidenceof such frauds.

Withregardto detailsconcerningensuringthat defaultersdo not flee to foreign country the Ministryof Externa
Affairs (MEA) has informed that in case requests are received from agencies concerned for revoking or
suspending passports of defaulters, the same is carried out expeditiouslyin MEA. Further,in order to detet
economic offenders from evading the process of Indian law by remainingoutside the jurisdictionof Indian
courts, Governmenthas introducedthe FugitiveEconomic Offenders Bill,2018 in Parliament.The bill provide:
for attachment of propertyof a fugitive economic offender, confiscation of such offender’s property,and
disentitlementof the offender from defendingany civil claim.In addition,witha view to enable banksto inforn
relevantauthoritiesof passportdetails,if need arises, Governmenthas advised all PublicSector Banksto obtaina
certifiedcopy of the passport of the promoters/directorsand otherauthorisedsignatoriesof companiesavailing
of loan facilitiesof Rs. 50 crore and above. The advisoryfurtherstates that in existingcases, whereloans of Rs.
50 croreand above are given,banksmay collectpassportdetails.



